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*103. SHRI S. 5. KOTHARI:
SHRI ONKAR LAL BERWA:
SHRI M. L. SONDHI:
SHRI BAL RAJ MADHOK:
SHRI N. DANDEKAR:
SHRI D. B. RAGU:
SHRI RAMJI RAM:
SHRI SHIV KUMAR SHAS-
TRI:
SHRI MRITYUNJAY PRA-
. SAD:
SHRI RAGHVIR SINGH
SHASTRI:
DR, RANEN SEN:
SHRI HARDAYAL DEVGUN:
SHRI LAKHAN LAJ,

EAPOOR:
SHRIMATI TARKESHWARI
SINHA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that women
were molested on New Year's eve
in Connaught Place, New Delhi by
hooligans after blocking some rozds
and, stopping cars and that the Police
failed to take any action;

(b) if so, Government's findings in
the matter; and

(c) the steps Government have
taken to ensure that (i) there is no
recrudescence of guch incidents and
(ij) there js improvement in the de-
teriorating law and order situation
in Detlhi?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Reporis were received that large
crowds of revellers who had collected
at various places in Comnaught Place
on the New Year Eve had stopped
cars and molested some women seated
in some of those cars and that Police
action was not effective,

(b) The Additional District Magis-
trate, Delhi, who enquired into the
matter has come to the conclusion
that there was failure on the part of
Police officials on duty in maintain-
ing order.
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The law and order situation in
Delhi is constantly being reviewed by
the Administration and suitable mea-
sures are taken from time to time to
keep the law and order situation un-
der control

A mumber of reorganisation
schemes have recently been sanclioned
for the purpose of modernising the
Delhi Police.

Lok Pal

*104. SHRI N, K. P. SALVE:
SHRI RABI RAY:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Govermment have
taken any decision regarding the ap-
pointment of a Lok Pal at the Centre,;
and

(b) if so, when such appointment is
likely' i be made?

THE MINISTER OF S1.ATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN
SHUKYA): (a) and (b). Government
have decided to set up a statutory
machinery tor the Central Govern-
ment, headed by a Lokpal, to inguire
into complaints alleging corruption
or injustice arising out of maladminis-
tration. A Bill on the subject will
be introduced in Parliament as soon
as it is finalised.

Dememsirations by Haryama Govern-
ment Employees

SINGH:
SHRI GANESH GHOSH:
Will the Minister of HOME AF-
FAIRS 52 pleased to state:
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(a) whether it is a fact that the
employees of the Haryana Govern-
ment held black flag demonstration
throughout the State on the 3rd Ja-
nuary, 1968;

(b) if so, the reasons therefor; and

(c) the steps taken by Govermment
to settle their demands?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME ATFFAIRS
(SHKI ViDYA CHARAN SHUKLA):
(a) No, Sir.

(b) Does not arise.

(c) The Haryana Government em-
ployees had been agitationg for the
grant of higher dearmess gliowance
to them at the Central Government
rates with effect from 1st May, 1867
and also implementation of recomm-
endations of Kothari Commission in
respect of Haryana Teachers. After
discussions with the various politi-
cal leaders and representatives of
the employees, the State Government
had announced incremsed dearness
allowance with effect from 1st De-
cember. 1967 and a further increase
in dearness allowance with effect
from 1st January, 1968. The Govern-
ment also have accepted the recom-
mendations of the Kothari Commission
in respect of Haryana Teachers and
decided to implement the seme from
1st December, 1967. The employees
have, however, demanded that the
increases sanctioned wmn efrect from
1st December, 1967 and 1st January
1968 should have retrospective effect
from 1st May 1967 and 1st November
1967 respectively, as has been sanc--
tioned by the Punjab Government in
the case of their employees. This de-
mand has not been accepted hy the
State Gowernment.

Tndia Office Library, London

*106. SHRI S. C. SAMANTA: Wil
the Minister of EDUCATION pe ple-
ased to state:

(a) the progress made in ironing
out differences with the Pakistan Go-
vernment in connection with the ac-





